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NATIONAL COMPANY LAW TRIB UNAL

MUMBAI BENCH. MUMBAI

C.P No. 1443 l(MAH)/2017

Present: SHzu B.S.V. PRAKASH KUMAR
MEMBER (J}

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON I5.01.2018

NAME OF THE PARTIES: ICICI Bank Limited.
V/s.

Anil Printers Limited.

SBCTION OF THE COMPANIES ACT: I & BP Code 2016'
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ORDER
CP No. 7443/ I&BP/NCLrIMB/MAH/ 2011

Looking at the Application filed by the Petitioner asking that since

this Petitioner has made Personal Guarantors as pafties to this case along

with the principal borrower without seeklng any relief against them' which

does not require under law, this Application is allowed permittln'3 the

Applicant to cure the defect aforesaid on or before 30'1'2018'

Lis -rlatter for hearing on 30.1.2018'
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V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAiAHH KUI.4AR

Member (Judicial)

CORAM:

SHRI V. NALLASENAPATI{Y
MEMBER (T)
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